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Mr. lambat, 1d. Counsel for the respondents
states that the applicant's representation was
addressed_ to ADEM who had passed "the adverse
remarks .and not to the appropriate aﬁthority
i.e., the General Manager. The representation
seems to have been considered by the ADRM, The
only direction in this case {as; thefefore, to
be that the representation which has been address-
ed to the ADRM on 4.11.1993 shall be considered
by the .General Manager within foﬁr months from
the date of communication of this order, and
the result$ shail be conveyed to the applicant
within that period. ILiberty to the applicant
to approach the Tribunal thereafter should he

feel aggrieved By the orders passed by the General
Manager. O.A. disposed of with these directions.
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